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Mr. SPEAKER : I am not going to
allow anything to go on record if you per- 
sist like this, and speak without my permis­
sion. (Interruptions . Shri Shankaranand.

SHRI B. SHANKARANAND : I have
already laid it on the Table.

SHRI SAMAR GUHA (Contai) : 
Arising out o f the assurances, I want to .say 
the Minister has not made any statement 
about the firing at Ambernath.

MR. SPEAKER : To which assurance
arc you referring to ? There may be 
hundreds of assurance. I am not going to 
allow it.

SHRI R. V. BADE (Khaigonc) : The
House is anxious to have a statement from 
the minister.

SHRI S. M. BANERJEE : It arose
out of the violation of the Payment of 
Wages Act, which it a  Central Act. Many 
days have passed and it will be just jt post 
ntortt m now. Will yourenund him to make 
a statement ?

MR. SPEAKER : I will be asking him
to do it.
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MR. SPEA K ER: Will the Minister
please come with a statement at a later 
stage ?

SHRI R . K. KHADILKAR: So far
as I can recollect, I have never givxn any 
assurance. The matter was raided This 
is a  and order problem within the pur* 
view o f the State Government.

MR. SPEAKER : You could have said 
it then and the matter could have been 
finished. The other day when it was 
directed to you, you coult* have come with 
any statement you liked.

SHRI R . K  KHADILKAR : Perhaps
1 thought it was directed towards the Home

Minister.

SHRI S. M. BANERJFE : I know Mr. 
Khadilkar’s pcsition will beet me very 
embarrassing so far as the S ate Government 
is concerned. They were killed because 
they demanded payment of waaes. And, 
Payment of Wages Act is a Central Act. 
That is why the Central Minister should 
make a statem<nt.

SHRI JYOTIRMOY BOSU : Is he
going to make a statement ?

SHRI R. K . K H ' D I !  KA.R : As I said, 
the implementation of the Payment of 
Wages Act je sts  with the States.

SHRI S. M. BANERJEE : I know
that. (Interruptions).
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SHRI JYOTIRMOY BOSU : Is he
making a statement ?

MR. SPEAKER : The other day when
this maner was raised, 1 informed Shri 
Banerjce that it is within the jurisdiction of 
the State. Then he raised the question of
wages and o nehow tiied to link it up with
the Central authority. So, 1 leave it to 
the Minister to say whatever he likes. If 
necessary, he can come prepared tomorrow. 
Hon. M mbers have to bear in mind that 
there is no President’s rule in any States 
now. We were doing it in the past when 
there was President’s rule in some States.

SHRI PILOO MODY (G odhra): 
Nothing is left to the States these days.
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MR SPEAKER • J allowed these three 
hon Members because their motion is pen­
ding with me The calling Attention 
scheduled for today had 10 be postponed 
because the Minister was not there. So, I 
am allowing them one or two minutes each 
to express their viewpoint
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